IN THE INCOME TAX APPELLATE TRIBUNAL
‘SMC” BENCH, AHMEDABAD

BEFORE SHRI WASEEM AHMED, ACCOUNTANT MEMBER &
Ms. MADHUMITA ROY, JUDICIAL MEMBER

IR A 9./1.T.A. No. 747/Ahd/2023
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Krushnkant Fogatbhai gam#/ | The Income Tax Officer
Patel vs. |Ward-1(3)(2), Vadodara

0, 0, Vadaj Dabhoi,
Vadodara, Gujarat, 3911056

TATAT of@r F./S383MT H./PAN/GIR No.: BUIPP3084N
(Appellant) | .. ] (Responden)

dremeff AR & /Appellantby : | None
geeff & 31k A/Respondentby : | Shri B. P. Makwana, Sr. DR

Date of Hearing 05/02/2024
Date of Pronouncement 08/02/2024
ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of theeasse is
directed against the order dated 25.07.2023 padsgedihe
National Faceless Appeal Centre (NFAC), Delhi, argsout of
the order dated 06.12.2019 passed by the ITO, W4BJ{2),
Vadodara, under Section 144 of the Act for Assessiméear
2017-18.
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2. There is four days’ delay in preferring the appbefore
us. An application for condonation of delay of 4yd has
been filed by the appellant, the explanation whéreas been

found to be acceptable and, therefore, delay isdooed.

3. None appeared on behalf of the appellant attthee of
call. However, it appears that 3 notices were &bsby the
First Appellate Authority upon appellant under Seat250 of

the Act, but without any result.

4. The matter relates to cash deposit during dertiragon
period. On the other hand, it is the case of tppeadlant that
no notice was received by him and the same were geoit
physically and only issued online on Income Tax tAbtr It
further appears that without going into the detafsthe order
passed by the Ld. AO, the Ld. CIT(A) upheld the eravithout
assigning any reason. As it appears that the onm@ugned is
admittedly an ex parte one and the issue beforevas not
considered in its proper perspective, we find it dnd proper
to grant a further opportunity of being heard tce thppellant
by the Ld. CIT(A). Hence, we set aside the issodhe file of
the Ld. CIT(A) for considering the issue afresh merit and to
pass a reasoned order upon granting an opportuafitieing

heard to the appellant and considering the evidemteaecord
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or any other evidence which the appellant may ckots file
at the time of hearing of the matter. The Ld. CAJ(is

directed to pass order strictly in accordance waw.

5. In the result, the appeal preferred by the assesis

allowed for statistical purposes.

| This Order pronounced on 08/02/2024 |

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad,; Dated 08/02/2024
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